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col colim wr gaT-ET 74 141 ,4,i-r cbtrrreM aqt azr1q9! 	fq (ANT Tr 

.1101 cbtir - AT 1kPeaqq S 1 4I iNfw'r 

aa.  t1114, RTP0P4i 14c€4141Pcf chili; 

(3) IWRAE40‘f 	Itt 	ker4 Gurri arra 111 4, 	wrd 4 

Trozria ! WI 3K15 t-Ef 4 MKT chtlf 74 TIM  If 	gwrt aTT4 crna-49- 

cht 	Pad (ir; 

  

 

  

sr-ex 
4t410, 	,31h- 
aterhr9! 
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(w) Eby 	eficicr 	e#-T # #1t4-4-rq   ciftqth cbti, 
att NW1 chtlt 3tIT‘Igti spjpy j alftlVt ftg-q71 -1-41  
afka tvra; 

(g) F4W.4Ent,rcr 	chict 	chrgir-cr cht 	aTmgcb 
E5-41-41-  cr4 fraq 	urtn ‘3,4tititr churn; 

Qit)ft.seaurocrGTR6Jft4f aTtirrr0, MTTRWt tt ch4trint4 	ft-•-* 
Prt-RA crt ttvrt chtlr, 1TZI FkuliF ch.t-ir 	 a-r49 Trrra 	-9-Th-) 
ti" ch(lf; 
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.twbit 	al-1447 	ukturr 4 fwfzirT 	aTP:1 trql 
3T R arNi4 zict Pi 	cht-Ir;  

M War Ittzt-4-  qtrlit cht 	trqr.111 titterd at( arliitrio. crigor  
cmir 	irft aTmw gall 91 	6eirir S a-1S4T, atreagn ft 
cr4 1•P:1 Trffll ZbJ  ritikuT cbtir; 	• 

(z) RNqIZvictq i 	qiiTrprp:r 	T 51 11N chtlf; 

(U) 	 RlfsqWz11 	spL4Tr 	‘339 sdan 	trr9-1 
aTrach tHir wri zu 	aTThThwi irt T atjcI GTEFR 311 cr-( GTftith 1%i 
virti 

(3) T1W-EF 	Tfcg 4 sr 	M-11 [r- 	Aocr) cra.ir at( 	 ftR 
Tr( # 	 91rar wRnft 

. 	(4) gq-rtr.  0-g S 	Totrit 	arpT #  	sr •wi• tiN 
1T-4-F4.* ei-IUzi ITT rfrik4 

. 	(5) 7"-47-ti 	Th`t ;r&T UTS awardr Vigra 6.1(1 afrt3iT4 ‘391:fitti% 
4Rticf if41:91 gj 	 qzfrifa ftth ugecr gru S77111 

gwett 	ft-4 fr-cEirl ft f'Sfll 	cq S iupj1 	ft 

tg   term-4g WI ZCAll 4 atrft445 uq-Fft 	wra 	/1•4  
anzn-t TIT 	0441 gw-ti 	 tigst 	crrii cr-q Tiff trir 	irft ffq 
qtle4t-itIc4t g t, tfEITNa ITT-ET qti 	alaTay NT 	oct)41 eitzrami cbt qr" Trcizt  

cur art-49 wrft crT fWirT Trd 51TITI 

(5) irft gq--Er q1g au 	wiwii TRW-et ‘iirqvcf" 	wzi 	rcira-  yrcEr  
Truzft 	ti 	11.acr c4t4,' 	titrrr 41 arTift t ucha 	gwrr  I • 

ar0 srera9 siker aN 9.T 9tt 	0pft 	w 	;r-c-fr 	IT-qA 
wgrru 	TreTlt 	grt7r 	qrzit 	sm-rt 	iritt 	t ITRFET 4 sr-c-rET 
Rifttit4I 	ffigt-d Picr qftirf I LER ERfrim srritsftc 	ftswir cbt 	affititt 
6cir t 	lusia 	reftqt 	 itirr ,inwn ftirs fdPrm 	*rii 

24-(1) Min Kitt% M-PciNenciq mc1 Taff Itar fcbitt 0-41 aftt Ter am,  
tirnwit UEff alairke 	‘34614 	 gz, ‘gichf r4tRur 	r4f4inT 

F4x4duiticr 4 ftt 	qA fterr, 	mtiErRS tr(10 wR 0 49"rt T7-44.  
dcut4141 	4-6 	aTRT ki14:141 wr ;Film 	arR:r sdall qmi 

trffnitql grrr g-cm uEr 	aTftrattd 1%j qrri 

itcri riftg 	fteir 	miiter 	41 	AW-ET 	 TIFT6 k% 
eTN-sr &rn 

f4Err tritqg 14-ARsor ue49 	GTErt-1 :- 

(T) t-Ftrt 	tivii eTtimi tirr; 
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(w) 11-arw, 	1wRtr 	ww7-zr mit witar 	tPwit.  wr7 ftrwt4-4 
zrr ,3eThi41a4l 4 4 cil4 w41Ww., 	1Ws4Rwicrim 	44r 4 w aZic 

(kw titchit gl(T 91.14-11f& 4; 
(w)   azrw.  afrwiw 3T 4cj, 

M a3ftr irrt-thir w-t-t- r rTT witurw Tr9ct) 971-lat; 

uwizr ttEr T5T crT wrzr-ftaith; 

(w) Its41411c14 	(11(c1 (44)NIENTT; 

(g) ktz-tr 	arlizrz t44414),-r 4 t-wzrth .gru 741-rie41Z c11 341N71; 

(7) 1411(141/M1ITW 	(11(1 WIN; 

(3T) 9-#71 r1111-a; 

(w) Twwit aitr wrw-PAltrw itzritrw 4,411444 4 4 t1at4, IW94 4 44, 
4,11.71 (16-‘34M4 atT (-1144-) azrwrzi M stdit-WK 4;245; 

(w) 	4-4-Ezr 	itt4 ft4 ,4141 

(4) Pwar witsrs, Trwtzt wkw.  4.4-S 4 R-4, t wwwfW 	-1 qui 4tri 
ftor gitrTE 	 25-(1) 1'1 	11Rf1(41-11, aztzrfte atz 141- 41 uzil 311NET  WTI 
azif' 12P4 	zrzi-kww 	,i41•411 	\TTE1h 	 g4 14u 	-zrIrerrT 4444)trucii atiz iWsernwit“ .34-oqr4 

w-Frth 	www 4R4t 	Mn utz*Itri1W.m.1 wr4wrirr att-  cprtrjì ezw. :- 
(T) ww7w.ilg    	Paw NT 11N14-T 	d itfiT TITTO q ittt 11; 

r4That11(1({ 	ZTENT111-1 tra 	(1111-11 ¶ 4414)(uf aMk11
It7i1E11111 4r4 3-(91-1 (11-1^(.4 	44E1 4 wiz wig 	Itzwikw cht-11; 

(w) 	4wo4 	zzhrt4 wirtir att ‘31-11-olicr ch(tir NT ‘3144 
war ttir atiz 4-4 4wr41 t41,ti   srwr4 cbtrir Gtiz fkt 

14-S1 * (HEN NT 3111f414179.  t t11114111 ‘3421-11 44) (44)14 tjft(4444 
4g-qt c4t4 	ep-cor   t ?twig t sraI1. 4"tri1; 

(w) itcrideritig 4 thwir4;cr .4114ww1 	ftr-  d.114o41 	fOrr etc wflwr 
*14. arazw-r 	4-e2jo.  EMIT; 

(31) it41-411(cl(1 	'kr eT-114ETTN t ilttirfcr ch<ir elit-  44 \TT-114E11N NT 
(111(1-(1.14 ITT Rtg.  S atur cht-tr; 

(w) 4T41 aitr wisp gFrEM crt ftwrt <mit; 

(u) iWRInerit,44 wkw 	itg tit-ill Tr tWwhyr 4,(11; 

(w) azw:r its414117141 aMrtzwrth zrr Tiz1re4 	ftvriwr ,347 RS 
uwritwi S 91-qcir 1451-1 ebt-tr art.  1WR4fZc4it141 	34this1-zr-41, itz<irrwr' atiz 
umfWzri 	(14141 4 375 44-t-Fth T azwwrzyr 4)(11; 

(3T) STON &Mar4 Tzft-t-w ft-41  	TE.119.  (6a e 
aM ar, 	 ft -4s41Rcii 	w94, -aft 	wth 

ftwhyr cr)-rr, aM41; RiZIgz-tzffrt- 	4Rilt chtirr 

(w) zrfraz- 	izpr atz wR arrws44-Trr 	th 	 Twr4 ,414 atz 
uw-mtr Qtr, 	Gtrz qiir cr4 arwz  	r4tTiTut 	w 	;NET  

ftrzhiltw cbtlr; 

(E) wilwrat t 1cncji  etc  	ic rrwiww S RThi * RiZI arwmr 

zt-tV cbtl; 

wftwrail 5kiituri4 14.1%ra.  cbt•tr NT 4144 Ti (rNtri 4)(11 IR 

f:44 tAftif ¶ arftwi Sftr cbt•ir ,att-  ucifftwi, wMivj 

ft-twiwr, wr-(44, 1151114 atIt imtkc--4T94 ST7ff NTitt4 4.)( 

1447 5117 4)<11; 
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(3) ¶1*--tr, gTt,Efts AT iRv11b 4-isf4 4-t(tit AT- 	cr4 
gtit 	srdl 	qi-F5r4- 	(14-4,q tr, j 	TtFisrT sr4r9 	 

() F9Erfilta- 1-66,44,9 	9r9_74 ift-4-Tur sr aTT:4-4-9 4,(9r 1 -911't9 zrt 

-9-fr trgtr, 	t Trit 	aT-1-1414-9. zrr a-911fkT9 (o(4r aTsrs-rt41-9 

Th79T; 

(13T) 	itritcrtAT ittft-skt 	 4)(9r t aTtzirkt ati• 1ftftzrt 
TTR9-4-1T4  q-c al-4199 tt 

	

Ib4F4Q1(141 4 cr-g4 tdi; 	f9-4 Itir---5-otr 	crgttti49-Tctr t 

9-9-t 	trr9-9 Ift-4 414 4tR Dit 	tfta-  RNt t 14-I<1-t1g4,ER 4-4R-  coktir; 

(q) t1F aTa-TP-TT9-  19-9-Eg 1:1-FEd1 	tiati 	4t1 (-pied s-9a4 sr 

=999 	.S 4-4iitci ,i4 4,(9r 	aif4IftzrR AT aTurftt cft 9-41-9 

9-9i Ti 14f9-zr41 	‘39e44 lItt4-9 (,4 	44q1-dd 4,0 S f9-4 31r944,  t 

(2) F460 itrrt7 44,  4-91Etts 	 3f--41 	 Mkt I1T-41 It 

eTT9P-Eg 	11-C1 4-ds 	IR 4 4t4 9--tt 	9-rit-41 

(3) 14-cfr 9Rtiq 	 3-TualfT V-cff4 61<1 	3E41.  3-77-ft-P-Tif 

kigt4 gm 9-919-9 IST4 4--4(qtr 	 t s-r4t41 

(4) 	 t 44,  I-9-6-rt 9-4-F4 4 1St 4--ds tn-Frr4 tift 

(5) WEIT g1t9-g   'WA-Kg ft-fit 	4 3-*--lf T9--4-Ft set 979 t 

-t ‘31-1gR14st-4-41 14-ar crresrl, 	gts 9--4T9 	crru v.ch W1 ttir A-T  wer 

99-9-T-4k14(tft, 991ft-zit, Iftat ttrIktrq- 	‘3WALT zif A-3T Thtt 3TaIRTM ch.t; 	 

4tit-49 tti-r 	94,  ftlzrs 199 tttr 

- 	(6) 9R 14--al tritttr-4 gd(r A-4'4s tzl-st t3T9trnszts t trit4 	if--01 qft 
aTggal, cirttg 	-(1-9W91 	tfq 	cbtoli 4)14 	dr-4(19 t 99I'd k((ct•tor  
irs-rT t trIR 	srFrtr49 srzts-tt 	octi 961 	w4-tit ‘461 dch it 1439 '91t9g, 

Tistt 	t 9-6-4ft wft 	4(4 	sr-t-rT t TA spistr S <Virg 4 for 
1044 t 	Tr-4-iz4 	Tti-Tr ftzrr st-Trr LIR <1,ciPEra grfkm-r# Q4 iftr*c-i4 s-T4 
49-90 (6dr 	t WIT& NtVirg-91f T)-  • #gitifT 9,i-11TTR, f49--t1 1419w4 
eTf"-  tiir 

26--(1) n 	WaRT Triff cr-  Rs-cc fifthI&it-(74 	..cf t;- 

(T) Vtif - a-TMET; 

(A) (-1<cillt91:plk4  gEr FS* 9; 

(9) 9(4,1( 	sr p Ttrf'49 zrrilizr (gdfifT W)-  g9Th; 

(f) ITOg gg gti(r mtricer-4-kt  
s--4 

	

	g,th Ifq9DgIcig 	tfittt t: 

.(t) ftsc1ietro4 tT-9-91'99; 

(9) %(-r f9-4-4-s Tr-4-Tzr 9-1t9 61I1;   

(3) 	aF:1 -a--4179 	141-21441 619 Iftft-9 ft-4 i4 I 

(2) utrs-Tr(i) 	w (Er) $ aTt9 9191911ttc. f-9-e9qc4cic-t) gr-C7 

cich 4 STOET 	TT-4-Fr 94 <6a k 

	

(3) r4t Tifttrft t 19.91aNd crr 	slar 6f) 

(s) 1-04PE.tiog i9114 	t tattur aTT1ftur ch( 	r aT1:1-49 

TrPtrt 14-T-  TI-44 Agf9-  <4*-11; 

(W) 9-4 c-044 	g(T91 	<Mir S Ati 	-(4-qf 7917 
Thtft; 

glito• 
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(70 i 	 S rttaPli  	 i rfa 	4-4-e 
t 	ti.c4PErdtiHW 31- 1r41 151 treten sr4F.T 	gm 3ff ER N-411" r4--4 

ft-crr q14111; 

(11) Ic1IZciivj4 S 	c1114c aNiat 3frt 1:0474 WIcIthcill tifft4R 
14m144-4T KM atilt 14,4 ff-4 	aft-c ,31-74qff   14cd urftlit 

TOPtlicl sr4q ti El:NT Ter ft-4 Tr4 t; 

(z) 14R4f4E4104 	GTRI 	 trt aTrem 
anTa-41 urzt 	fftrrr flciti cboir eftt 14- encricr Ki-tT Ilki AiZr SGTtI1t 
TIT SRI(    	aif'w ciN 	,a4irCr T4i 1%7R tilTIT; 

(q).  1Wq414suchtl 	srwrfku cht4 li¼ft-41 MST AP-4.  TIC iztteill 
erginrdITF4S tki 	altf Irii 	 sgrff =mit at( R4Er 
cnt-rr 

F47 ITRIt Ws1 4 Wi 	7cig 41-T 	#12R1f3if1cacti i
trff :1-4-F4 Inciflifi 	• 

re& 	tifARt met 4-6-4 	 4X1, AT 0-41 arTifttTit 
64, 4 Ttqa-  T'rt (-meg i&c-tRITT 	 chicif I IT4-i4T 4 ft19-5-h-i 717 61 	R11 .  

vg-ff-d 	TRT aarm-41 tIt 

27- 31-Q4 ;eft-1W 1".4 4ri1kcP4 au! F4 	um4 	RaThlt 
1.1114cr ftqf qr4, S 739, ufft qrftwrr 	Tm 	sft-rt 14 	 1'4'0 ft-4 di 

28-(1) 7,174 titcbit    iff WE. sit4.  
r4*Aulvitt, 14k4Nelidzi giu argtff Itnit 116114clidg, , Nlit aR1I 3t4cn 

Rthqrrai 	‘ititcbt sit % attr ftkaDraiviq. 	tittirk in m-t-Rft fft 

aTantR-m-rzi itn aT. r 4,14 ig ¶ft fkfluur chti4 MI AT 14414s4icig S iTiR14 in 

Tr*-7..m rthift alw4 Wig 	I:sr./4 $rg chti4 	3TfUTIT TTI; 

mlfaer 51<fff 	Uff 11441"delici4 t Tfr 	* APT1 	RT 	&-41 AIR"( 

WM 	titchi 4; ZITITRT (1) 	 $fq 4)4,14 	119-41 

tif tfiar   t, Q 	 3TPTW15 tvia, 	i zifbm 

trffT; 

f4sq 	Emig gm ft-4 74 ainr4-4-ff zift 	trt f4-47 tl STIRWQ

Val ti(chR 7ItIM (1) 4 fdThgcc rqtgful in414 	t; 

'(4) q1, iktzffur in Alt{ cocci' t 	t t NRciriume4 qi farliN 

tkpIr cht4 	6chsit tin f -fftlf 	rktinT..4f 

aTtliWR *TR; 

(5) thr4 titchit 3IMIT (3) 	1TErr reftv 	r#letar tri 	trftarni 

 tp-4 4 T-dtrr 	Tra 	at( wit, 	trt 7r4 	m-rtiwt urzral 

4 TPT 	t ITOTT 	 sr-4tT 	 WITIT; 	• 

(6). • 	tg 99-49 wit( t %kit 7T74 titchit 	TITMI9ST4 4 

Walt 41-ctitcti • t 1174 titchit 	ftk TR-41 % 5t91 	rchi tt4 

sr4c.r ti . 114-b4 	aTruff ch 	; 

(7) Nit 11- 1 titchi t• AM TH ¶U S &cliff MIT 4.T.0 in 	iic GiTkR1 

ft-EIT TTER 	 (1<chlt reftpfa zb5r, .immitr (3) 	6Ttff ft-4 Tr4 aTrth tt$rq 

trr 	afti uctEffu (6) 	aitttff qt 	Tr4 	fxr tat 
crra7 EFT4 aTERT wrk* wzr-Er 4 AR Icrff ftzlit zfr 	 t 	t 14- Tti I 
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(8) ref MT t &Lir ‘34c44 tif "I'"4 aft-t-e aqra ur* Rif rege 116f 
TM4T gilt tARcI14004 4'1- IMIll tft *Mart  q.bcri t. 0 W Sr, 

tiftftaq al aiuRe * art 7 t: 
. . 	trri zff II* kffr ,3-naRT 	4 tdIftftlit ftRaft-arma A tr-g thital dim; t 
aitg Wit 	1:11',3-1RW a* ftar 0-4 at mdr4 TrA *cm mc aft 70 , imi gm 
Fara frtTa-Titm * %it& idtri t cbll i • 

29-7r aTrafiaq t ,34.141 t a4t1t9-  <.6a gq, qftftaq A 1*--1 A t19d NT 4  I . 

VA 	MI FORI 	i'q w.le,fra ft-A m ti<t? t altik:- 
(m) ftsvIdericig * arftmrik* S araq 14-0-41, f90-  qua 14),11 Airll 

alT4TEn afar WzT, W 1107 39- 1 qlf4Ricti AT TFT; 	

 	(U) F4RcIldukitI * mftwitzit at aTai ftmrt t -eget *KR 0 tits S 
ufrt f. t.rits-rr, -EKE* *I Rita 0 1171 ,ii-tr S ,ri iewkicr erm<cr aTr ITFA 
?St itq ‘ikiGIAT 5ht-ir ftRqfdam,r -gra aTr4Ramar git.rk ki9si1m7r; 	• 

(Tr) 1-4-4-1 Naa 1?ro qralta 1rWl,r cha,,r, S-7-45 * fta17-1-  A 
aitarq0 at aTar qAtirfitif j aA -cfl 0 12 W--4•17 AT VEL. 	

 

() lbaPoicitf aftrifft* 0 ftgrer 0 II% at 3* t4T, Z7-4 
Rritqaft at m-4-4 cra umagif 0 ftw-tra at 0; •  • 

(u:) faRartawr * 3TZEITcr aT--  ilufbr ch4ruf244 	< aF4 vitrif/ 
0 ft-cjftq 0 tlili S ticti TIM lt4q1; 

 (ii) W1 Itr tiSm-ar, 0 qwq 9,<; * Itt ft-til id1)1@c alaftr * 
ItA ftlt. ail focriduicizr A .007 altara0 AT Gral qtaiPff chikincick . 

f'47PIct a, Ai 	-41 Nr t ft4-4T9.  at Rr-4 a 71.--airiti; 	, 

(g) ft-R.1144mm gra ft-gml aparr0 S OqRrm !.t,  trifiri aT- 1 
-fgit 0 NI i)GIAT7 at 0; 

m) ftsafteimq Km itcrr apj vitrift * II44N at 0; 
(sr) ftsaftEamq * cfrigiR•if t twi 	 t 112 A OS za itar-ftfq m-r Tru9. 

S eg 41,4 

(q) ftRaft-awr t cti tri q 0.01EU1i 	AFTItii ciA .4A f#-&•1- ; 
(z) FOAEJIcItI t MI WENItt zfr itt UP girl WI aTtifF Sti444 

(u) prFa Trrftzli paRiMar 0-ir; 

(u) alQviiiii.rf,• 151:1,&,41, arartRrffirci, tram, 'pth-rt at arwr 
silcturr TrDi 0 tiRticr R,qr viirtr; 

(u) ftRifdErcitr * c1,4kit/41 * Par arprffff wii  

(or) Lit-a, fdarurgrrat at ftimil 0 ItTNI71; 
H IS *•criftett ar afftwft* A ftro ziitTr* mr ggriirlm-q; 

 	(q) tl Witcf RIIM Al TeI 3Tailk41 aikr-m ,sti* aiM9:aftftzr* arcr 
zaaft* ft-A mr4 qr.  Itt 71 If+Th I • 

 At30-(1)14R1faici4 t AtIli Klftriz -Wi gin tile A aTitV7T WI 
W1T4 	 I 

TqA wilM 

(2) ;NET .Qi TIftril:171 A7T 147T NT ZEIWT (1) 
A ftibz lififwil .A -eiSR m ut ftm 0( $rtt : 
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crr zr-6 I* sr--o--ET tg rth-Eft 	ilitrizm 0 ffq.  <I, -A 791147, 7 Tigif74
cb-tirt 7 9 1lt1RT7 iThtr fert Foi1dwo4 i itt grft-t-rtt t scrittlt, sif4cr zu TrG9
ER wag 17-417 ef, 77 77 r7 f'4 if117-71t 	;RTrrika crik-4-49" WC rau t4,4 1-cr4t 
Uzi cticici cr)(;' TT fqTrzsgvr *TR 	t rczrr Trzrr 	at Tff WIT ctIctcf f+711 -Tug c
0-14 tilg ARE cdr*Itc ttiitf t 411( Wel Gilg 6141 ft71-{ 7 77 1-MT 0 ei: 

711 7-6 AT f7 0-7 .8.1g on4 (1t48( 7V 311*-4'9' 7 Rir Well 
141-21q4 	i-  707, 7 11077 et,1411 71 9' ik{ltiff cra4t1 17•1114 17WdE41717 7
34-771F(71 3117 ftlifrIT cr4 kt @iltbrm 4,4tiiii41 tt i'g'Ir t tlia, -ataa *
ftsirga 74 sr& AT 7r-dlirt 71 SP117 14ccif t I 

a-- rt at arteizra zu aftrig-91 A gikatta 41 \il r+711 #01tiff lir rilTff
t l'q rtf414 mr zwfraa ai-tra.  tut m)-  uti at Gitr4t arlar k Trmat 4-  -igar 
1-r4 awrfa tm tichor 4 aTgar zrzt.ai<r 14,4 741 Ttut ik 4;1i t, t a A

idtii(cm4 * fq wig tg 	Am titter 4 1 , - 
ideeil-r tiRRigil t#stlitrd 7 fliftTa cbt;-  givii 4-,1 97 14 w-f Zit

tiRf4i-r aa U7 feast' at iliir ma 	i' ufrt i'7 t--afgal% tr arTifa a ARE 
& Wzi, ml trFA mr fdRagg cbta wig wir-ga Tama * Rat .c.turr A v•rr 1 

31-iff 341111.47111 AT 14RI*4411 7 ‘414c4-71 7 31417 '1'8' gq, ‘3,Tt4Rst A 
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No. 1052(2)/LXXIX-V-1-134(Ka)-18-2013 

Dated Lucknow, September 30, 2013 

IN pursuance of the provisions of clause (3) of Article 348 of the r  i

pleased to order the publication of the following English translation of the Uttar Pradesh Madan Mohan 

rvIalviya Proudyogilci Vishwavidyalaya Adhiniyarn, 2013 (Uttar Pradesh Adhiniyam Sankhya 22 of 2013) 

as passed by the Uttar Pradesh Legislature and assented to by the Governor on September 27, 2013 . 

THE UTTAR PRADESH MADAN MOHAN MALAVIYA UNIVERSITY OF TECHNOLOGY 

A CI, 2013 

(U.P. ACT NO. 22 0F 2013) 

[As passed by the Uttar Pradesh Legislature]

AN 

ACT 

to provide for the reconstitution of the Madan Mohan Malaviya Engineering 

College, Gorakhpur as Madan Mohan Malaviya University of Technology and to 

incorporate it as a non-affiliating, teaching and research University at Gorakhpur to 

facilitate and promote studies, research, technology incubation, product innovation and 

extension work in Science, Technology and Management Education, and also to achieve 

excellence in higher technical education and other matters connected therewith or 

incidental thereto. 

WHEREAS the Madan Mohan Malaviya Engineering College is' an institution of 

the Government of Uttar Pradesh affiliated to the Gautam Buddh Technical University, 

Lucicnow; 

AND WHEREAS it is expedient to confer on the said institution the status of a 

University to enable it to fimction more efficiently as a teaching and researeh centre to 

meet the requirement of higher education and research in the field of engineering and 

technology, applied sciences and management sciences, foster industry relevant research 

and innovation and to avail better scopes and opportunities to serve the society and the 

nation; 

IT IS HEREBY enacted in the Sixty fourth Year of the Republic of India as 

follows :- 

22 zui cra":4 aRTRITTur Amd, 30 ltni, 2013 

Short title and 
commencement 

1. (I) This Act shall be called the Uttar Pradesh Madan Mohan Malaviya 

University of Technology Act, 2013. 

(27 It shall come into force on such date as the State Government may, by 

notfficatiodin the official Gazette, appoint. 
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2. In this Act, unless the context otherwise requires :— 	 Definitions 

23 

(a) "Academic Council," means the Academic Council of the University constituted 
under section 24; 

-(b) "Academic Staff" means such categories of staff as are designated by the 
Statutes•to be the academic staff of the University; 

"Board of Management" means the Board of Management of the University 
constituted under section 22; 

"Campus" means the unit established or constituted by the University for 
making arrangements for instruction or research or both; 

"Chancellor", ?Vice-Chancellor" and "Pro-Vice-Chancellor" means, respectively 
.ihe Chancellor, the Vice-Chancellor and the Pro-Vice-Chancellor of the University; 

(0 "Court" means the Court of the University constituted under section 20; 
(g) "Department" means a department of studies of the University to be constituted 

tinder the Provision of section 27; 	. 

.(h) "Employee" means an employee of the University; 

(i) "Existing Employee" means an emPloyee of the erstWhile Madan Mohan 
Malaviya Engineering College who becomes an employee of the University under.  the 
provisions of sub-section (4) of section 5; 	• 

• (j) "Finance Committee" means the Finance Committee of the University 
constituted under section 26; 

(k) "Hall" or "Hostel" means a unit of residence or of corporate life for the students 
of the University; 

(I) "Misconduct" ans a misconduct prescribed by the Statutes; 

(m) "Prescribed" means prescribed by the Statutes of the University; 

(n) "Registrar" means the Registrar of the University appointed under section 15; 
(o) "Statutes", "Ordinances" or 'Regulations", means respectively, the Statutes, 

inances or Regulations of the University for the time being in force;• 
(p) "University" Means the Madan Mohan Malaviya University of Technology 

:established under section 4; 	• 
(q) "University teachers" means Professors, Associate Professors, Assistant 

ProfesSors and such other persons as may be appointed for imparting instruction or 
-conducting research in the University, and are designated as teachers by the Statutes. 

3.(1) 	With effect from such date as the' State Government may, :by 

notification in the dazette, appoint, there shall be 'established a University at Goralch-pur 

by.  the.  name of the Madan Mohan Malaviya University of Technology, comprising the 

. Chancellor, the Vice-Chancellor: the first members of the Court, the ' Board of 

Management, the Academic Council and the Finance Committee of the University and 

all such persons as may hereafter be appointed to such office or as members so long as 

they continue to hold such office or membership. 

The University shall be a body corporate. 

The University shall be engaged in teaching and research in emerging 

areas of higher education with focus on .applied sciences, engineering, technology and 

Management and shall promote inter-disciplinary education and research to achiev

excellence in these and connected fields. 

Establishment 
and Incineration 
of the University 
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Effect of 
incorporation of 
University 

Objects of the 
University 

4. On and from the commencement of this Act:— 

(I) any reference to the Madan Mohan ,Malaviya Engineering 

in any law (other than this Act) or in any contract or other instrument shall be deemed 

a reference to the University; 

all property, movable and immovable, of or belonging to the 

Malaviya Engineering College, Gorakhpur shall vest in the University; 

all the rights and liabilities of the Madan Mohan Malaviya Engin olleg
e,

Gorakhpur shall be transferred to, and be the rights and liabilities of the University; 

every person employed by the Madan Mohan Malaviya Engineering Colleg

Gorakhpur immediately before the commencement of this act shall hold his office or 

service in the University by the Same tenure, at the same remuneration and upon the.  

same terms and conditions and with the same rights and privileges as to pension, leave 

gratuity, provident fund, and other matters as he would have held if this Act had not been.

passed, and shall continue to do so unless and until his employment is terminated or he 

has opted for the University's terms and conditions of employment; 

notwithstanding anything to the contrary contained in any other provision of 

this Act, existing students of the Madan 'Mohan Malaviya, Engineering College, 

Gorakhpur who joined classes before the establishment of the University under section-4 

of this Act, shall continue to pursue their academic courses and programmes of study 

under the enrolment and affiliation of the Gautam Buddh Technical University, Lucknow, 

which shall conduct examinations for them and award degrees to them ,  upon successful 

completion of the courses and programmes of study they are pursuing there at presently. 

5. The objects of the University shall be :— 

to evolve and impart comprehensive higher education with focus 

science, engineering, technology, management and allied areas; 

to facilitate and promote studies leading to award of degrees,

certificates; 

(3) to organize advanced studies and promote research, with a foc

applied sciences, engineering, technology and management; 

to achieve excellence in science, engineering, technology, management and 

allied areas and matters connected therewith or incidental thereto; 

to be a change-agent that shall contribute to enable Science and Technology and 

.related areas of industry to develop state-of-the-art products and services; 

(6).  to be industry relevant and to create an impact on the academic community in 

India and abroad; 

to be an open institution to attract the best minds of the 

completely globally integrated; 

to set up innovation foundations, science and technology parks, knowl

parks and technology incubators to foster techno-entrepreneurship, innovation and new 

product development; 

(9) to disseminate knowledge and processes and their role in nati

by organizing lectures, seminars, symposia, workshops and conferences; 
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to promote and foster cultural and ethical values with a view to promote and 

foster professional morality, research integrity, globally acceptable business ethics and 

morals for professionals; 

to liaise with institutions of higher learning and research in India and abroad; 

to publish periodicals, treatises, studies, books, reports, journals and other 
literature on subjects relating to science, engineering, technology and management; 

. 	. 
(13) to hold examinations and confer degrees and other academic distinctions; 

to undertake, study and training projects relating to science, engineering, 

technology and Management; 

to establish school of studies and departments; 

to do all such. things as are incidental, necessary or conducive to the attainment 

of all or any of the objectives of the University. 
. 	• 

6. The University shall have poWer 

to provide for instruction in such branches of learning as the University may, from 

time to time, determine and to make provisions for research and for the advancement and 

dissemination of knowledge and skills; 

to grant, subject to such conditions as the University may determine, diplomas and 

certificates to, and confer degrees and other academic distinctions on persons on the 

basis of examinations, evaluation or any other method of.  testing; 

(iii) to confer honorary degrees or other distinctions; 

to organize and to undertake arid extension seNices; 

to create and institute, with the approval of the State Government, professorships, 

associate ,professorships, assistant professorships and other teaching and academic 

positions required by the University and to appoint persons to such and other academic. 

and research positions; 

to recognize persons as professors, associate professors or assistant 'prOfessors and 

others as teachers of the University; 

• to provide for the terms and conditions of service of teachers and other inembers 
of the academic or administrative staff appointed by the University, with the approval of 

the State dovenunent; 

to appoint persons working in any other university or organization as teachers of 

the University for a specified period; 

to create ,with the approval of the State Government, administrative, ministerial 

and other posts in the University and to make appointments thereto; 

to co-operate or collaborate or associate with any other university, authority or 
institution of higher learning in such manner and for such purpose as the University may 

determine and with the prior approval of the Government in case of a Foreign University; 

to enable the co-operation, collaboration or association of perSons working in 

any other institution, with persons working in the University, for imparting instruction or 

supervising research, or both; 

to build up a body of academia to .perform academic 'functions, and to pay them 

remuneration in the manner prescribed; 

WO to set up central facilities like computer centre, instrumentation centre, central 

workshop, central library, auditorium etc.; 

(xiv) to set up curriculuni development cells for different subjects; 

Powers of the 
University 
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to make 'provision for research and advisory services and, for that purpose, to 

necessary; enter into arrangements with other institutions or bodies as the University may deern 

to determine standards for admission to the University wh
e  

examination, evaluation or any other method of selection; 

(xvii) to institute 'and award fellowships, scholarships, studentships

prizes; 
, medals and 

.(xviii) to prescribe, demand and receive Payment of fees and other charges; 

to supervise the residence of the students of the University and to make 

arrangements for promoting their health and general welfare; 

to make such. special arrangements in respect of wom udent

University may consider desirable; 

to regulate the conduct of the students of the University; . 

to regulate the work and conduct of the employees of the Universi

to regulate and enforce discipline among the emPloyees and the stude

University and take such disciplinary :Measures in this regard as may be deemed 

necessary; 

to make arrangements for promoting the health and general welfare of the 

employees of the University; 

to receive benefactions, donations and gifts from persons and to name chairs, 

institutions, buildings and the like as the University may determine after the names of 

such reasons whose gift or donation to the University is worth such amount as the 

University may decide; • 

to create corpus fund for the University and transfer, in full or part, donations 

received from alumni, industries and other national .and international organizations as 

may be approved by the Board of Management of the University and to decide the 

modalities for the utilization of such a corpus fund; 

to acquire, hold, manage and dispose of any property, movable or immovable, 

including trust and endowment properties for the purposes of the University except for • 

. the land acquired or building constructed • with the assistance of the Government in 

which case prior approval of the Government shall be required; 

to borrow, with the approval of the Government on security of the property of 

the University, moneys for the purposes of the University; 

to assess the needs in terms of subjects, fields of specialization, levels of 

education and training of technical manpower, both on short and long term basis, and to 

initiate necessary programmes to meet these needs; 

to initiate measures to enlist the co-operation cif the indtistry and other expert 

agencies to provide complementary facilities; 

to prescribe a code of ethics, code of conduct and disciplinary rules for its 

employees and code of discipline for the students; and 

to do all such other acts and things as may be necessary or incidental to the 

exercise of all or any of the powers of the University or necessary for or conducive to the 

attainment of all or any of the objects of the University. 

7. (1) The University shall be open to persons of either sex and of whatever race, 

creed, caste or class, and it shall not be lawful for the University to adopt or impose on 

any person .
any test whatsoever of religious belief or profession or political opinion in 

order to entitle 'him to be appointed as a teacher of the University or to hold any other 

office therein or -to be admitted as a student of the University, or to enjoy or exercise any 

privilege thereof. 
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(2) Nothing in this section shall prevent the University from.  making any special 

provision for the appointment or admission of women or persons belonging to the 

weaker sections of the society, and in particular, for persons belonging to the Scheduled 

Castes and the Scheduled Tribes. 

8. (1) The teaching in connection with the degree, diploma and• certificat  

programmes of the University shall be conducted in accordance with the Statutes, 

Ordinances and Regulations. 

(2) The courses and curricula and the authorities responsible for organizing 

the teaching of such courses and curricula shall be such as may be laid drawn by the 

Ordinances. 
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9. The following shall be the officers of the University :—

(a) the Chancellor; 

(b). the Vice-Chancello

the Pro-Vice-Chancellor; 

the Deans; 

the Registrars; 

(0 the Controller of Finance; 

the Controller of Examina

(h) such other officers as may be declared by the Statutes to be the officer 

of the.University. 	. 

10. (I)The Governor of the Uttar Pradesh shall be the Chan

(2) The Chancellor shall, by virtue of his office, .be the head of the University 

and the Chairman of the Court and, if present, preside over the meetings of the court and 

at any convocation of the University. 

Every proposal for the conferment Of an honorary degree shall req

approval of the Chancellor. 

It shall be the duty of the Vice-Chancellor to fur •  

records relating to the administration of the University as the Chancellor may call for. 

(S) The Chancellor shall have such other powers as may be prescribed. 

11. (1) The Vice-Chancellor shall be a scholar of eminence in one of the areas of 

applied sciences, engineering and management, haying administrative experience in a 

Post Graduate Degree level institution of higher learning. 

The Vice-Chancellor shall be appointed by the Chancellor from out of a 

panel of three names to be recommended by a Search cum Selection Committee 

consisting of a nominee of the Chancellor, Chairman All India Council for Technical 

Education or his nominee who is or has been a Vice Chancellor of a University, and 

Principal Secretary / Secretary, Technical Education, Government of Uttar Pradesh, who 

shall also be the convener of the Committee. The process for search and selectidn will be 

laid down by the Committee. 

Only such persons will be considered for selection as Vice Chancellor who 

have not attained the age of 65 years. Vice Chancellor will hold office for a period of 

three years or till 68 years of age, whichever is earlier. 

Notwithstanding anything contained in the foregoing sub-sections, the first 

Vice Chancellor of the University shall be appointed by the State Government. 

The other terms and conditions of appointment, emoluments and other 

conditions of service of the Vice Chancellor shall be such as as may be determined by the 

State Government by a specific or a general order' issued in this behalf 

Officers of the 

University 

Chancellor of the 

University 

Vice-Chancellor 

of the University 
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Powers and 

duties of the 
Vice-Chancellor 

If in the opinion of the Chancellor, the Vice-Chancellor wilfully omits or
refuses to carry out the provisions of this Act or abuses the powers vested in him, or if it 
otherwise appears to the Chancellor that the continuance in office of the Vice-Chancellor 
is detrimental to the interests of the University, the Chancellor may, after making such 
enquiry as he may deem fit, by order, remove the Vice-Chancellor. 

During the pendency or in contemplation of any inquiry referred to in sub-
section (6) the Chancellor may order that till further orders;- • 

(a) such Vice-Chancellor shall refrain from performing the functions of the
office of the Vice-Chancellor, but shall continue to get the emoluments which he

was otherwise entitled under sub-section (5). 

(b) the functions of the office of the VicerChancellor shall be performed by

the person specified in the order. 

12. (1) The Vice-Chancellor shall be the principal executive and academic officer

of the University and-shall------ 

(a) exercise general supervision'and control over the affairs of the University; 

(b) give effect to the decisions of the authorities of the University; 

in the absence of the Chancellor, preside at meetings of the Court and at 

any convocation of the University; 

be responsible for the maintenance of discipline in the University; 

be responsible for holding and donducting the University examinations 
properly and at due times and for ensuring that the results of such examinations are 
published expeditiously and that the academic session of the University starts and 

ends on proper dates. 

He shall be ex-officio Chairman of the Board of Management, 

Academic Council and the Finance-Committee. 

He shall have the right to speak in and otherwise to take part in the 
meeting of any other authority or body of the University but shall not by virtue of this 

sub-section be entitled to vote. 

It shall be the duty of the Vice-Chancellor to ensure the faithful 

observance of the provisions of this Act, the Statutes and the Ordinance. 

The Vice-Chancellor shall have the power to convene or cause to be 

convened meetings of the Court, the,  Board of Management the Academic Council and 

the Finance Committee, provided that he may delegate this power to any other officer of 

the University. 

Where any matter, other than the appointment of academic or non-
academic staff of the University, is of urgent nature requiring immediate action and the 
same could not be immediately dealt with by any officer or the authority or other body of 
the University empowered by or under this Act to deal with it, the Vice-Chancellor may 
take such action is he -may deem fit and shall forthwith report the action taken by him to, 
the Chancellor and also to the officer, authority, or other body who or which in the 
ordinary course would have dealt with the matter: 

Provided that no such action shall be taken by the Vice-Chancellor without the 
previous approval of the Chancellor, if it would involve a deviation from the provisions 
of the Statutes or the Ordinances: 

Provided further that if the officers, authority, or other body is of opinion that 

such action ought .not to have been taken, it may refer the matter to the Chancellor who 
may either confirm the action taken by the Vice-Chancellor Or annul the same or modify 
it in such manner, as he thinks fit and thereupon; it shall cease to have effect or, as the 
case may be, take effect in the modified form, so however, that such annulment or 
modification shall be without prejudice to the validity of anything previously done by or 
under the order of the-Vice-Chancellor: 
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Provided also that any person in the service of University who is aggrieved by ction taken by the Vice-Chancellor under this sub-section, shall have the right to 
a
ppeal against such action to the Board of Management within.three months from the date on Which decision on such action is communicated to him and thereupon, the Board 

o
r Management may confirm, modify or reverse the action taken by the Vice-Chancellor 

Nothing in sub-section (6) shall be deemed to empower the Vice-Chancellor to incur any expenditure not duly authorised and provided for in thebudget. 
The Vice-Chancellor shall exercise such other powers as prescribed by the 

s es and the Ordinances. 
13. (1) The Vice-Chancellor, if he considers necessary, may appoint a Pro Vice-Chancellor from amongst the Professors of the University, with the approval of the 

Board of Management. 	
The Pro-Vice-Chancellor appointed under sub-section (1) shall 

is duties in addition to his duties as a Professor. 

The Pro-Vice-Chancellor shall hold office at the pleasure of the V
'Chancellor. 

 Pro-Vice-Chancellor shall assist the Vice-Chancellor in respect of 
-

s, as may be specified by the Vice-Chancellor on his behalf from time to time and shall preside over the meetings of the University in the absence of the Vice-'Chancellor and shall exercise such powers and perform such duties as may be gigned 
or delegated to him by the Vice-Chancellor. 

The Pro-Vice-Chancellor shall be paid honorarium, as may be 
ribed. 

14. Every Dean shall be appointed in such manner, and shall exercise such 
wers and perform such duties as may be prescribed. 

15. (1) The Registrar shall be a whole tithe Officer of the University. 
The Registrar shall be appointed by the State Governme uch 

temis and conditions as may be prescribed. 
The Registrur shall have the r thentitate records on behalf of 

the University. 
The Registrar shall be responsible for the due custody of the records 

and the common seal of the University. He shall be ex-officio Secretary of the Board of 
Management. He shall also perform such other duties .as may be prescribed by the 
Statutes and Ordinances or required, from time to time, by the Board of Management or 
the' Vice-Chancellor but he shall not, be entitled to inute. 

The Registrar shall not be olfered nor he shall accept any remuneration 
for any work in tjte University save such as may be prescribed. 

16. (3) There shall be a Controller of Finance for the University, who shall be 
ted by the State Government by a notification published in the Gazette, and his 

remuneration and allowances shall be paid by the University. 
The Controller of Finance shall be responsible for presenting the budget (annual estimates) and the statement of adcounts to the Board of Management and  also for drawing and disbursing funds on behalf of the University. 
He shall have the right to speak in and otherwise to take part in the Proceedings of the Board of Management but shall not be entitled to vote. 
The Controller of Finance shall 'havethe duty 	. 
(a) to ensure that no expenditure, no authorised in the budget, is 

incurred by the University (otherwise than by way of investment); 

Pro-Vice-
Chancellor of the 
University 

The Deans 

The Registrar 
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to disallow any proposed expenditure which may contravene die 
provisions of this Act or the terms of any Statutes or Ordinances; 

to ensure that no other financial irregularity is com to 
take steps to set right any irregularities pointed out during audit; 

to ensure that the property and investments of the University are 
duly preserved and managed. 	

. 

The Controller of Finance shall have access to and may require the
production of such records and documents of the University and the furnishing of such 
information pertaining to its affairs as in his opinion may be necessary for the discharge 
of his duties. 

All contracts shall be entered into and signed by the Controller of Finance 
on behalf of the University. 

Other powers and functions of the Controller of Finance shall be such as  
may be prescribed. 

17. (1) The Vice-Chancellor may appoint one of the Professors as the Controller
of Examinations, who shall perform his duties in addition to his duties as a professor and
shall be paid an honorarium at prescribed rates. 

(2) The Controller of Examinations shall be responsible for the due
custody of the records pertaining to his work. 

(3).  He shall be ex-officio Secretary of the Examinations Committee of the
University and shall be bound to place before such committee all such information as
maybe necessary for transaction of its business. 

He shall also perform such other duties as may be prescribed by the
Statutes and Ordinances as required, from time to time, by the Board of Management or
the Vice-Chancellor but he shall not, by virtue of this sub-section, be entitled to vote. 

He may require, from any office or institute of the University, the
production of such return or the furnishing of such information as may be necessary for
the discharge of his duties. 

The Controller of Examinations shall have administrative control over
the employees working 'under him. 

Subject to the superintendence of the Examinations Committee the
Controller of Examinations shall conduct the Examinations and make all other
arrangements thereof and be responsible for the due execution of all processes connected 
therewith. 

18. The Manner of appointment, emoluments, powers and duties of the other
officers of the University shall be such as may be prescribed.— 

.19. The following shall be the authorities of the University:- 

the Court; 

the Board'of Management; 

the Academic Council; 

the Finance Committee; and 
such other authorities 'as may be declared by the Statutes to be the

authorities of the University 
20. (1) The Court of the University shall consist of the following persons: 

a) the Chancellor; 

(b) the Vice-Chancellor;

The Controller of 
Examinations 
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(c) five eminent persons in the disciplines of basic and applied sciences, .engineering, technology and management, nominated by the State Government; (d) the Principal Secretary or Secretary (Finance) to Government Uttar 
Pradesh ex-officio; 

(e) the Principal Secretary or Secretary (Higher Education) to Government 
Uttar Pradesh ex-officio; 

the Principal Secretary or Secretary (Technical Education) to 
Government Uttar Pradesh ex-officio; 

a representative of the University Grants Commission; 	• 
a representative of All India Council for Technical Education established under the All India Council for Technical Education Act,'1987 (Act 

no. 52 of 1987). 
The term of office of the nominated members of the Court, other than 

ex-officio members, shall be three years. 
Where a person has become a member of the Court by reason of the office or appointment he holds, his membership shall terminate when he ceases- to hold that• office and appointment. 
A member of the court shall cease to be a member if he resigns or becomes of unsound mind, or becomes insolvent or is convicted of a criminal offence involving moral turpitude, A member, other than the Vice-Charicellor, shall also cease to be member if he accepts a full time appointment in the• University; or if he not being an 

ex-officio 
member fails to attend three consecutive meetings of the Court without the 

leave of the Chancellor. 
A member of the Court other than an ex-officio member may, resign his office by a letter addressed to the Chancellor and such resignation shall take effect as soon as it has been accepted by him. 
Any vacancy in the Court shall be filled by nomination. by•the reSpective nominating authority and on expiry of the period of the vacancy; 'such nomination shall 

cease to be effective. 
21. (1) Subject to the provisions of this Act, the Court shall review, from time Powers, functions pnd meetings of the • 

to time, the broad policies and prograrrimes of the University and suggest measures for Court the improvement and development -of the University. The Co
following other powers and functions; namely 

to consider and pass resolutions on the annual report and the annual accounts of the University and the report of its auditors on such accounts; 
to advise the Chancellor in respect of any matter which may be referred 

to it for advice; 

to perform such other functions-as may be prescribed. 

The Court shall meet at least.once in a year. 
An annual meeting of the Court shall be held on the date to be fixed by the Board of' Management, unless some other date has been fixed by the Court in respect of any year and meeting of the Court shall be presided over by the Chancellor 

present. 
t of the University &trimg the previous year, together with annual accounts, the balance-sheet as audited. :Ilion be presented by the Vice-Chancellor to the Court at its annual meeting: 

(5) In addition to the annual meetinn, a meeting of the Court may be called by the Chancellor or by the Vice-Chancellor either on his own or. at 
than half the members of the Court. 
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(6) For every meeting of the Court, 

(a) normally fifteen days notice shall be given; 

(b) one-third of the members existing on the rolls of the Court shall form

The Board Of 
Management 

the quorum; 

each, member shall have one vote and if there be equality of votes on
any question to be determined by the Court, the person presiding over the meeting 
shall, in addition, have a casting vote; 

In case of difference of opini
majority shall prevail. 

(7) If urgent action by the Court becomes necessary, the Vice-Chancello
may permit the business to be transacted by circulation of papers to the members of the 
Court. The action so proposed to be taken shall not be taken unless agreed to by a 

majority of members of the Court. The action So taken shall be forthwith intimated to all 

the members of the Court. In case the authority concerned fails to take a decision the 

matter shall be referred to the Chancellor whose decision shall be final, 

22. (1) The Board of Management shall be the principal executive body of the 
University and as such, shall have all powers necessary to administer the University 

subject to the provisions of this Act and the Statutes made.  there under and may make 
Ordinances and regulations for that purpose and also with respect to matters provided 
hereunder. 

(2) The Board of Management shall consist of the following persons, 
namely:— 

the Vice-Chancellor of the University; 

three eminent persons in the disciplines of science, engineering, 
technology and management, nominated by the Government; 

two Professors of the University nominated by the Government, on 

the recotrunendations of the Board of Management; 

two Deans of the UniVersity nominated by the Government, on the 
recommendations of the Board of Management; 

a representative of an Industry Association, nominated by the 

Government; 

.(f) the Principal Secretary or Secretary (Finance) to the Government 

ex-officio; 

the Principal Secretary or Secretary (Higher Education) to the 

Government ex-officio; 

the Principal Secretary or Secretary (Technical Education) to the 

Government ex-officio; 

such other member or members as may be prescribed. 

(3) Where a person hag become a member of the Board of Management by 
reason of the office or appointment he holds, his membership shall terminate when he 
ceases to hold that office or appointment. 

(4) The term of office of the nominated members of the• Board of 
Management other than ex-officio members shall be three years. 

(5) A member of the Board of Management shall cease to be a member, if 
he resigns or becomes of unsound mind, Or becomes insolvent or is convicted of a 
criminal offence involving moral turpitude. A member, other than a Vice-Chancellor, 
Professor or Dean, shall also cease to be a member if he accepts a full time appointment 
in the University; or if he not being an a-officio member fails to attend three consecutive 
meetings of the Board of Management without the leave of the Vice-Chancellor._ 
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A member of the Board of Management other than ex-officio member 
may resign his office by a letter addressed to the Vice-Chancellor and such resignation 
shall take effect, as soon as it has been accepted by the Vice-Chancellor.

Any vacancy in the Board of Management shall be filled by 
nomination by the respective nominating .authority and on expiry of the period of the 
vacancy; such nomination shall cease to be effective. 

23. (I) The Board of Management shall be the pr cutive authority of 
the University and, as such, shall have all powers necessary to administer the University 
subject.  to the provisions of this Act and the Statutes made thereunder and may make 
Ordinances and regulations for that purpose.. 

. 	(2) The Board of Management shall have the following powers and 
functions, namely:— 

(a) to periodically review the fuficiioniqg of various academic 
departments, schools and research centres to ensure that they are functioning 
as per the aims and objects of the Universit9 and to give directions, as deemed 
necessary, for improvements; 

to take all necessary steps to ensure that the quality of academic 
instruction and research in the University meets the prescribed standards and 
the graduates of • the university are able . to obtain gainful employment or 
opportunities for higher education and to periodically review the progress in 
this regard; . 

to present the following to the Court at its annual meeting 

(i) annual report of the University; and 

 (ii) annual accounts;

to manage and regUlate the finances, accounts, investments, 
properties, business and all other administrative affairs of the University and 
for that purpose, constitute committees and delegate the, powers to such 
committees or such officers of the University as it may deeni fit; 

td invest any money belonging to the University, including any 
unapplied incorne, in or in the purchase of immovable property in India, with 
the like Power of varying; 

(f) to enter into, vary, cattyout and cancel contracts on behalf of the 
University and, for that purpose to appoint such officers as it may. think fit;.  

to provide the buildings, premises, furniture and apparatus and 
other means needed for carrying on the work of the University; 

to entertain, adjudicate upon, and if it thinks fit, to redress any 
grievances of the officers, the teachers, the students and the employee's of the 

to create, with .  approval of the Government, and, appoint 
persons to academic as well as other posts in the Institute; 

to appoint examiners and moderators, and if necessary to remove 
them and to fix their fees, emoluments and travelling and other allowances 
after consulting the Academic council; 

(k) to select a common seal for the University; 
(I) to exercise such other powers and to perform such other duties as 
 considered necessary-or imposed on it by or under this Act. 

(3) The Board of Managetnent shall meet, at least, once' in three months and 
not less than fifteen days n
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The meetings of the Board of Management shall be called by the Registrar  
under instructions of the Vice-Chancellor or at the request of not less than five member's  
of the Board of Management. 

Every meeting Of the Board of Management shall be presided over by the 
Vice-Chancellor and in his absence by a member chosen by the members present. 

One-third of the members of the Board of Management shall form the 
quorum at any meeting. 

All decisions of the Board shall be taken on the basis of the opinion of the 
majority of the members who are present in any meeting. Each member of the Board of 
Management shall have one vote and if there be equality of votes the Chairman of the 
Board of Management or, as the case may be, the member presiding over that meeting 
shall, in addition, have a casting vote. 

If urgent action by the Board of Management becomes necessary, the Vice- 
Chancellor may permit the business to be transacted by circulation of papers to the 
members of the Board of Management. The action so proposed to be taken shall not be 
taken unless agreed to by a majority of members-  of the Board of Management. The 
action so taken shall be forthwith intimated to all the members of the Board of 
Management. In case the authority concerned fails to take a decision, the matter shall be 
referred to the Chancellor, whose decision shall be final. 

24. (1) The Academic Council shall be the principal academic body of the 
University and shall, subject to the provisions of this 'Act, the Statutes and the 
Ordinances, have the control and regulation of, and be responsible for, the maintenance 
of standards of instruction, education, research and examination within the University 
and shall exercise such other powers andperform such other duties as may be conferred 
or imposed upon it by the Statutes. 

The Academic Council shall have the right to advise the Board of 
Management on all academic matters. 

The Academic Council shall consist of the following pers
(a) the Vice-Chancellor who shall be the Chairman; 
(b) three persons from amongst educationists of repute or men of letters or 

eminent industrialists from disciplines of science, engineering and 
management, who are not'in the service of the University, and nominated by the
State Government; 

a nominee.  of the University Grants Commission; 
a nominee of the MI India Council of Technical Education; 
a nominee of the industry association; 

. all Deans of the University; 
three professors nominated by the Vice-Chancellor on rotation as per 

seniority; 

all Heads of the schoolsidePartmen s; 

Controller of examinations; 
two members of the teaching', staff, one each respectively representing 

the associate professors and assistant professors nominated by the Vice-
Chancellor; 

suel other members as may be prescribed. 
(4) The term of the members of the Academic Council, other than ex-officio 

members, shall be the years.. 



wa-trr aiRTRI-Ftir iNid, 30 R1di& 2013 35 

25. (1) Subject to the provisions of this Act, Statutes, Ordinances and 
Powers,.functions 
and meetings of the Regulations and overall supervision of the Board of Management, the Academic Council Academic Council shall manage the Academic affairs and matters in the University and 	in particular shall 

have the following powers and functions, namely :— 
to report on any matter referred, or delegated, to it by the Board of 

Management; 
to make recommendation he Board of Management .with regard to 

the creation, abolition or classification of teaching posts in the University and the 
emoluments payable and the duties attached thereto; 

to formulate and modify or revise schemes for the organization of the 
faculties, and to assign to such faculties their respective subject's and also to report to the Board of Management as to the expediency of the abolition or sub-
division of any faculty or the combination of one faculty with another;. 

to recommend arrangements for the instruction and examination of 
persons other than those enrolled in the University; 

to promote research within the University and to require from time to 
time, reports on such research; 

to consider proposals submitted by the faculties; • 
to lay down policies for addmissions to the University; 
to recognize diplomas and degrees of other Universities and Institutes or 

Institutions and to determine their equivalence in relation to the certificate
diplomas and degrees of the Universities; 

to fix, subject to any conditions accepted by the Board of Management, 
the time, mode and conditions of the competition for Fellowships, Scholarships 
and other prizes and to recommend for award of the same; 

to make recommendations to the Board Of Management with regard to the appointment of examiners ,and, if necessary, their removal and fixation of 
their fees, emoluments.  and travelling and other expenses; 

to: recommend arrangements for the conduct of examinat
dates for holding them; 

(1) to declare or review the result of the various examinations or to appoint committees or officers to do so, and 'to make recommendations regarding the conferment or grant of degrees, honours, diplomas, licences, titles and marks of 
honour; 

to r mend stipends, scholarships, medals and prizes and ,to make other awards in acCordance with the regulations and such other .conditio
may be attached to the awarde; 

to approve the syllabus for the prescribed courses of study and to 
approve or revise lists of prescribed or recommended text books and to publi
the same; 

to approve such forms and registers as are, from time to time,
by the Ordinances and regulations; 

. 	(p) to founulate, from time to time, the desired standards of education to be 
adhered in drawing up the curriculum and syllabi for bein
University; 

(q) to perfor  academic and research matters, all such duties and to do all such acts as may be necessary for the proper carrying out of the 
provisions of this Act and the Ordinances and regulations Made thereunde



The Academic Council shall meet as often as may be necessary, but not less 
than three times, during an academic year. 

Every meeting of the Academic Council be presided over by the Vice
Chancellor and in his absence by a member chosen by the members present. 

One-third of the members of the Academic Council shall form the quorum  
at any meeting. 

All decisions of the Academic Council shall be taken on the basis of the 
opinion of the majority of the members who are present in any meeting. Each member of

the Academic Council shall have one vote and if there be equality of votes the Chairman.
of the Academic Council or, as the case may be, the member presiding over that meeting
shall, in addition, have a casting vote, 

If urgent action by the•Academic Council becomes necessary, the Chairman 
of the Academic Council may permit the business to be transacted by . circulation of 
papers to the members of the Academic Council. The action proposed to betaken shall 

not be taken unless agreed to, by a majority of the members of the Academic Council. 

The action 'so taken shall forthwith bp' intimated to all the members of the Academic, 

Council. In case the authority concerned fails to take a decision, the matter shall be 
referred to the Chancellor, whose decision shall be final. 

The Finance 	 26. ( I ) There ,.shall be a Finance Committee constituted by the Board of 
Committee 	 Management consisting of; 

the Vice-Chancellor — Chairman; 

the Principal Secretary or Secretary , (Finance) to Government 
ex-officio; 

the Principal Secretary, or Secretary (Technical Education) to 

Government ex-officio; 

two other members nominaied by the Board of Management from 

amongst its members, of whom at least one should not be an employee of the 

University; 

(a) the Registrar of the University; 

the Controller of Finance will be the member secretary; 

such other members as may be prescribed by the Statutes. 

The members,  nominated under clause (d) of sub-section (I) may hold 

office only so long as they continue as members of the Board of Management. 

'The, functions and duties of the Finance Committee shall be as follows:— 

(a) to examine and scrutinize the annual budget of the University and to 
make recommendations on financial matters to the Board ofAlanagement; 

(13) to consider proposals for new expenditure and to make 
recommendations to the Board of Management; 

all proposals relating to revision of grades, up-gradation of the pay-
scales and those items which are not included in the budget, shall be examined 
by the Finance Committee before they are considered by the Board of 

Management; 

to consider the annual accounts and the financial estimates . of the 
University, prepared by the Controller of Finance and laid before the Finance 
Committee for approval and thereafter submitted to the Board of Management; 

- • (e) to fix the limits for the total recurring and non-recurring expenditure 
for the year, based on incdme and resources of the University, and no 
expenditure shall be incurred by the University in excess of the limits so fixed 
without the approval of the Finance Committee; 
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(f) to give its views and to make reCommendations to the Board of 
Management on any financial question affecting the University either on its 
own initiative or on reference from the Board .  Management or the 
Vice-Chancellor. 

(4) The Finance Co e shall meet, at least, four times in a year. Three 
members of the Finance Committee shall form the quorum at any meeting. 

(5) The Vice-Chancellor shall preside over the meetings of the Finance 
Committee, and in his absence, a member elected at the meeting shall preside. In case of 
difference of opinion among the members, the opinion of the majority of the members 
present shall prevail. 

27. The constitution s of the other authorities which may be Other authorities 
declared by the Statutes to be the authorities of the University, shall be such as may be 
prescribed. 

28. (1) The State Government shall have the right to cause an inspection, to be 
made by such person or persons as may direct, of the University, a college Maintained 
by the University, its buildings, laboratories and equipment, and also of the:examination, teaching and other work conducted or done by the University, and to cause an inquiry to 
be made in the like manner in respect of any matter connected with the administration or 
finances of the University. 

Where the State Government gives notice to cause an inspection.or inquiry 
to be made under sub-section (1) the University shall, on receipt of such notice, have the right to make such representation, as it may consider necessary, within such period as 
specified in the notice. 

After considering the representation, if any, made by the University, the State Government, may cause to be made any inspection or inquiry referred to in sub- 
section (1). 

, (4) In case, an inspection or enquiry has been caused to be made, the University shall be entitled to appoint a representative who shall have the right to be 
present and be heard at such inspection or inquiry. 

(5) 	The State Government, • shall address the Vice-Chancellor with reference to 
the result of such inspection or inquiry as is referred to in sub-section (3) and the Vice-
Chancellor shall communicate to the Board of Management the views With such advice 
as the State Government bay offer offer upon the, action to be taken thereon. 

(6) In case, the Board of Management does not, within a reasonable time; take 
action, to the satisfaction of the State Government, the State Government, may issue such directions as it may think fit and the Board of 'Management shall comply with such 
directions. 

(7) If an inquiry or inspection,  has been ordeltd under this section by the State 
Government then the State Government shall send to the 'Chancellor a copy of every 
repOrt of the Inquiry or Inspection ordered under sub-section (3), and of every direction issued under sub-section (6) And also of every report or information received in respect 
of compliance Or non-compliance with such directions. 

(8) Without prejudice to the fo,regoing provisions of this section, the Chancellor may, by order in writing, annul any proceeding of the University which is not 
in conformity with this Act,:the,Statutes or the Ordinances: 

Provided that before making any such order, the Chancellor shall call upon the 
University to sftow cause why such an order should not be made and shall consider the 
cause shmim, if any, within the time-limit specified by him. 

29. Subject to the provisions of this Act, the Statutes may provide for all or any 
of the following matter

Visitation 

Statutes 
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Statutes how 
made 

. 	(a) the constitution, powers and functions of the authorities and other bodies of the  
University as may be found necessary to be constituted; 

the selection and continuance in office of the members of the authorities and bodies of the University, the filling up of vacancies of members and all other matters relating thereto which the University may deem necessary or desirable to provide; 
terms and conditions for continuation of the teachers and other employees, in  

the employment of the erstwhile Madan Mohan Malaviya Engineering College,'
Gorakhpur; 

the man ointmenr of the officers of .the University, terms and 
conditions of their service, their powers and,duties and emoluments; 

the manner of appointment of the teachers of the University, other academi
staff and other employees and the contract with them; 

(0 the manner of appointment of teachers and other academic staff working in any other University for a specified period.  for undertaking a joint project, their terms and 
conditions of service and emoluments; 

the terms and conditions of service of the teachers and other members of the academic staff appointed by the University; 
the terms and conditions of other employees appointed by the University; 
the constitution of the pension or the provident fund and the establishment of an insurance scheme for the benefit of the employees of the University; 
the principles governing the seniority of employees of the University; 
the procedure for any appeal by an employee or a student of the University;

(1) 	'conferment of honorary degrees; 
institution of fellowships, scholarships, studentships, medals, prizes and other 

incentives; 

maintenance a discipline among the employees of the University; 
establishment of chairs, schools of studies and departments; 
the delegation of powers :vested in the authorities or the officers of the • 

University; 
all other matters which, by or Under this Act, are to be, or may be, provided for 

by the Statutes. 
30. (1) The first Statutes of the University shall be made by the State 

Government by notification in the Gazette. 
, 12) The Board of Management may, from time to time, make new or additional Statutes or may amend or repeal the Statutes referred to in sub-section (1) : 

Provided that the Board of Management shall not 'make, amend or repeal any Statutes affecting the status, powers or constitution of any authority of the University until such authority has been given a reasonable opportunity of expressing its opinion in writing on the proposed change and any opinion so expressed within the time specified by the Board of Management has been 'considered by the Board of Management : 
'Provided further that the Board of Management shall not make, amend or repeal any Statutes _affecting the manner of appointment, terms and conditions of employment and emoluments of the officers and academic and non-academic employees of the

University without the prior approval of the State Government. 
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Every new Statute or addition to the Statutes or any amendment or, repeal 

 shall require the approval of the Chancellor, who mayassent thereto or withhold 

his ...,sent or remit it to the Board of Management for reconsideration observations, if any, made by him.' Anew Statute or a Statute amending-or repealing existing Statutes shall not 
 valid unless it has received .the assent of the Chancellor, who will take .into 

consideration, views of the concerned defiartment while deciding the matter. 
31. (I) Subject to the provisions of this Act and the Statutes, 

	rdinances 
m

ay provide for or any of the following matters, namely :— the admission of students, the courses of study and the fees therefor,
the qualifications pertaining td the award of degrees, diplomas, certificates and
other academic distinctions, the conditions for the grant of fellowships andawards and the like; • the conduct of examinations, including the terms an  ofoffice and appointment of examine the conditions of residence of students and their general discipline; the procedures for the settlement of disputes betweenand the University, or between the students and the University the procedures for the settlement of disputes between the employees or studenth; (f) the procedure for any appeal by an aggrieved employee or a student; 

(g) maintenance of discipline among the students of the University; regulation of the conduct and duties of the employees of the University 
and regulation of the conduct of the students of the University; the categories of misconduct for which action may be taken under this Act or the Statutes or the Ordinances; any other matter which, by or under this Act or the Statutes, is to be, or may be provided for by the Ordinances. (2) The first Ordinances shall be made by the Vice-Chancellor with the prior 
l of the State Government and the Ordinances so made may be amended, 

repealed or added to, at any time by the Board of Management M such manner as may be prescribed. The authorities of the University may make reguliOons consistent with this 

RegulatiOnS Act, the Statutes and the Ordinances, in stich manner as may be prescribed for the 

cemaut of their own business and that of the committees, if any, appointed by them not 
provided in this Act, the Statutes or the Ordinances. If not less than two-third of the members of the Academic Council 

Honorary degree recommend that an honorary degree or academic distinction be canferred on any person 

on the ground that he is, in their opinion, by reason of eminent attainment and poiition, 

fit and proper to receive such degree or academic distinction, the Chancellor may, by an 
.order, decide that thc same may be conferred on the person recommended. 

(1) The Board of Management may, on the recommendation of the Academic 

Withdrawal of Council, withdraw any distinction, degree, diploma or privilege conferred on, or granted 

	degree or to, any person, by a resolution passed by the majority of the members of the Board 

	diploma 

present and v. 
 oting at the meeting, if such person has been convicted by a court of law for 

an offence;• which, in the opinion of the Board, involveguilty of gross misconduct. (2) No action under sub-  (1) shall be taken against any person unless he-
has been given opportunity to show ciuse against the action proposed to 



40 	 \tctiPtT 3ffiltTRuf quit, 30 fetvi 2013 

A copy of the resolution passed by the Board of Management s ad

immediately sent to the person concerned. 

Any person aggrieved by the decision taken by the Board of Managern

may appeal to the Chancellor within thirty days from the date of receipt of 

resolution. 	

The decision of the Chancellor in such appeal shall be final. 

35. (1) The final authority responsible for maintenance of discipli

the students of the University shall be the Vice-Chancellor. The directions of the Vice, •

Chancellor in that behalf shall be carried out by the Heads of Department, hostels and 

institutions. 

(2) Notwithstanding anything contained in sub-section (1), the punishment of 

debarring a student from an examination or rustication from the University shall, on the  

report of the Vice-Chancellor, be considered and imposed by•the Board of Management : 

Provided that no such punishment shall be imposed without giving the studen

concerned the opportunity of being heard. 

36. (1) The annual report of the University.  shall be prepared under the 

directions of the Board of Management which shall include, among other matters, the 

steps taken by the University towards the fulfilment of its objects. 

(2) The annual report so prepared shall be submitted to the Chancellor withi

six months from the date of completion of the academic year. 

(3) A copy of the annual report, prepared under sub-section (I), shall be 

submitted to the State Government which shall, as soon as may be, cause the same to be 

laid before the Legislative Assembly. 

37. (1) The annual accounts and the balance sheet of the University shall be 

prepared under the direction of the Board of Management and shall, at least, once every 

year at intervals of not more than fifteen months, be audited, by the Director, Local Fund 

Accounts, Uttar Pradesh or .by such person or persons as the State Government may 

authorise in this behalf 

A copy of the annual accounts together (with the audit rePort shall be 

submitted to the chancellor and the Court along with the observations, if any, of the 

. Board of Managethent. 

Any observation made by the Court on the annual account shall be brought 

to the notice of the Board of Management and the action taken on these observations 

shall be brought to the notice of the Court and the Chancellor within the time period.  

specified by the Court. 

A copy of ihe annual accounts together ,with the audit report, as submitted 

to the Chancellor, shall also be submitted to the State Government, which shall, as soon 

as may be, cause the same to be laid before the.houses of State Legislature. 

	

38. The terms and conditions of employment of all employees of the University, 

academic as well as non-academic, the manner of their appointment and the emoluments 

to be paid to the employees will be such as may be prescribed. 

.39. (1) The University shall enter into a written contract of service with every 

employee, other than existing employees, appointed, on regular basis or otherwise, and 

the term.  s and conditions of the contract shall not be inconsistent with the provisions of 

this Act, the Statutes and the Ordinances. 

Discipline 

Annual Report 

Annual 
Accounts 

Appointment Of.  
Turns and 
Conditions of 
Employment and 
Emoluments of 
Academic and 
Non-Academic 
Staff of the 
University 

Conditions of 
service of • 
employees 
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(2) 	A copy of the contract referred to in sub-section (1) shall be lodged with the University and a copy thereof shall also be furnished to the employee concerned. 40. (1) Any dispute, arising out of a contract of employment referred to in section 4 between the University and the employee, or between the University and the existing employees in terms of the provisions of section 4, shall be referred to a tribunal of Arbitration which shall consist of one member nominated by the poard of Management, one member nominated by the employee concerned and an umpire to be nominated by 
the Chancellor. 

Every such reference shall be deemed to be a submission to arbitration on the terms of this section within the meaning of the Law of Arbitration as in force, and all the provisions of that Law with the exception of section 2 thereof, shall apply 
accordingly. 

The procedure for regulating the work of the Tr al of arbitration shall be 
such as may be prescribed. 

The decision of the Tribunal of Arbitration shall be final and binding on the parties, and no suit shall lie in any court in respect of any matter decided by the Tribunal. 41. The University shall constitute for the benefit of its employees such provi- dent fund or pension fund or provide such insurance schemes as it 	
deem fit in such 

manner and subject to such conditions as may be prescribed. As regards existing faculty and staff, the provident and pension schemes prevailing to their services in the Madan Mohan Malaviya Engineering College, Goralchpur will be applicable. 
42. If any question arises as to whether any person has been duly appointed as, or is entitled to be, a member of any authority or other body of the University, the matter shall be referred to the Chancellor whose decision thereon shall be final. 

Tribunal of 
Arbitration . 

Provident and 
Pension Funds 

Disputes as to the 
constitution of the 
University 
authorities and 
bodies 

Filling of casual
vacancies 

All t ual vacancies among the members (other than ex-officio 
members) of any authority or other body of the University shall be filled, as soon as may be convenient, by the person or body who appoints, elects or co-opts the members whose place has become vacant and any person appointed, elected or co-opted to a casual vacancy shall be a member of such authority or body for the residue of the term for which the person whose place he fills, would have been a member. 

No act or proceedings of any authority or other body- 
 of the University shall 

be invalidated merely by reason of the existence of any vacancy or v s 
members. 

Proceedings of 
the University 
authorities or 
bodies not 
invalidated by 
vacancies 

oceeding shall lie in any court against the University Protection 
of action 

or against any authority, officer or employee of the University or against any person or 
taken in good faith 

body of persons acting under the order or direction of any authority or officer or other employee of the University for anything which is in good faith done or intended to be done in pursuance of the provisions of this Act or the Statutes or the Ordinances. A copy of any receipt, application, notice, order, proceedings, resolution of any authority or committee of the University, or other documents in the possession of the University, or any entry in any register duly maintained by the University; if certified by 
the Registrar so designated shall, 	

twithstanding anything contained in the Indian Evidence Act, 1872 (1 of 1872) or in any other law for the time being in force, shall be admitted as evidence of the matters and transactions specified ther
thereof would, if produced, have been admissible in evidence. 

Mode of proof of 
the University 
record 
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Power to remove 
difficulties 

Statutes and 
Ordinances to be 
published in the 
Official Gazette 

and to be laid 

before the 
Legislature 

If any difficulty arises in giving effect to the provisions of this Act, the State 

Government may, by order, published in the Official Gazette, make such provisions, not 

inconsistent with the provisions of this Act, as appear to it to be necessary or expedient 

for removing the difficulty: 

Provided that no such order shall be made under this section after the expiry of 

two years from the commencement of this Act. 

(I) Every Statutes and Ordinances made under this Act shall be published in 

the Gazette. 

(2) All Statutes and Ordinances made under .  this Act shall, as soon as may be 

after they are made, be laid before each House of the State Legislature, while it is in 

session, for a total period of not less than thirty days, which may be comprised in one 

session or two or more successive sessions, and shall, unless some later date is 

appointed, take effect from the date of their publication in the Gazette subject to such 

modifications or annulments as the two Houses of the Legislature may, during the said 

period, agree to make, so however, that any such modification or annulment shall be 

without prejudice to the validity of anything previously done thereunder._ 

STATEMENTS OF OBJECTS AND REASONS 

The Madan Mohan Malviya Engineering College, Gorakhpur is s institution 

established in the year, 1962. The Chief Minister had declared on October 31, 2012 to make it a residential 

non-affiliating University like that of the Roorlci University, Roorki. It has, therefore, been decided to make 

a law to provide for conferring on the said institution the status of the University to enable it to function 

more efficiently as a teaching and research centre to meet the requirement of higher education and research 

in the field of the engineering and technology, applied science and management sciences, foster industry 

relevant research and innovation and to avail better scopes and opportunities to serve the society and the 

nation. 

The Uttar Pradesh Madan Mohan Malviya University of Technology Bill, 2013 is i

accordingly. 

By order, 

S. K. PANDEY, 

Pramukh Sachiv. 
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